Order No. 92 Date : 16.07.2020

The local administration of Raiganj and the Raiganj Municipality
have imposed complete lockdown throughout the Municipal Area of Raiganj
from 15.07.2020 to 19.07.2020. The District Magistrate and the Superintendent
of Police of Raiganj Police District have also confirmed the lockdown as
aforesaid over telephone.

An emergent meeting held with the Ld. Judicial Officers of Raigan;
Sadar, the Secretary with some other Ld. members of Uttar Dinajpur Bar
Association , the PP and GP of the District to discuss over the situation and as a
proceeds of the discussion of the aforesaid meeting, it has been decided that as
a precautionary measures of the prevailing situation the entire Judicial
functioning of the Courts excepting the Police Remand File of the Magistrate
Courts of the District Sadar shall remain suspended with immediate effect till
19.07.2020.

Ld. Chief Judicial Magistrate, Uttar Dinajpur at Raiganj and the
Ld. Additional Chief Judicial Magistrate, Islampur, Uttar Dinajpur shall take
immediate measures for holding Police Remand Files till 19.07.2020 with
immediate effect. They shall take all sorts of measures so that recording of
statement U/s 164 Cr.P.C. of the victims of POCSO Act is not hampered any

way.

The Court of the Additional District & Sessions Judge, 2™ Court,
Raiganj being the Child Rights Court of District Sadar shall remain functional

virtually during this period.

The Juvenile Justice Board of the District shall remain functional

as far as practicable.

All the Courts and Offices of Islampur Sub-division shall remain
functional as per Order No. 91 dated 14.07.2020 of the office of the undersigned.

Inform all concerned.
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